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(iii) Installation of exchange in (c) how Government propose to 
1983-". deal with them; and 

(Iv) Commissioning Of exchange 
by end of 1984. 

(c) There has been some delay due 
to special approval of P&T Board 
needed to sanction this scheme O'll loss 
basis. 

(d) The estimated cost of the entire 
project is around Rs. 5.15 crores. No 
revision is yet needed. 

(e) By continuous monitoring and 
persual, efforts will be made to com-
plete the project by end of 1984. 

Taking over of sick units by multi-
nationals and large industrial houses 

1214. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether applications from cer-
tain multi-nationa.ls and large indus-
trial Houses for merger within them 
of some of the sick units are pending 
with Government as on 31st July, 
1981; 

(b) if so, the particulars thereof; 

(d) whether Government propol8 
ensuring that no monopolistic trade 
practices or concentration of power 
take l~ in these mergers and that 
these mergers are genuine/and hot due 
to squandering away of resources ot 
the so:CalIed sick units by their erst-
while Board of Directors? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) and 
(b). A statement indicating the details 
of applications under Section 23 (2) of 
the MRTP Act from tne companies 
covered under the said Act for merger! 
amalgamation of sick units pending as 
on 31-7-81 is annexed. None Of the 
applicant companies is a FERA com-
pany. 

(c) and (d). The pending applica-
tions are at various stages of conside-
ration. The proposals are examined 
in the light of the objectives sought 
to be subserved by the MRTP Act, 
socio-economic policies of the Gov-
ernment and the various considera-
tions laid down under Section 28 of 
the Act. 

Statemeat 

DltaU.r ofthl applications rmtkr Sectum 23(2) oftlu MRTP Act, Iq6g, from c07lpanis.r cOVIred 
under tlu Act for merger/amalgamation of sick unit.r ",nIling ar on 3r-7-lgBI. 

81. 
No. 

Name of the applicant company 

2 

I Mia. Brooke Bond India Limited 

51 MI •• Indian Metals and Ferro Alloys 
Limied. 

~ Mis. Indo-Swiss Synthetic Gem Manu-
facturmg Company Limited. 

1478 LS-3 

Datcot 
receipt of 
application-

Proposal 

4 

II 1-2-'gSO Merger of MIs. Centron 
1 ndustrial Alliance Ltmited 
with M/s. Brooke Bond 
India Limited. 

29-12-1980 Amalgama iOD of MI •. Kalioga 
Tubes LimitA:d with 
Mis. Indian Metals and 
Ferro Alloys Ltd.. 

' ~  Amalgamation or Mfs. Intt'ac 
Pharmaceuticals Limited with 
MI.. Indo-Swiss Synthetic 
Gem Manufacturing Oom-
pany Limited. 
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4 MIs. Indian Hume Pipe Company Umited. 

5 Mis. New Standard Engineering Co. Limi-
ted. 

6 MIs. Guiarat Machinery Manufacturing 
Limited. 

IDcrease in the price of EngUsh dailies 

1215. SHRI S. M. KRISHNA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that almost 
all English dailies appearing in the 
capital and other State capitals have 
recently raised their price; 

(b) whether these papers have also 
substantially raised their advertise-
ment charges; 

(c) whether any ratio bas been pres-
cribed by Government for the space 
to be covered by the news including 
editorials, other features and write-
ups vis-a-vis advertisements and if so, 
what; and 

(d) if not, the reaons therefor? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRl 
VASANT SATHE): (a) Yes, Sir. 

(b) Yes, Sir. 

(C) alld (d) No, Sir. The Supreme 
Court had declared the Newspa.per 
(Price lUld Page) Act, 1956 lUld the 
Daily Uewspapers (Price and Page) 
Order, 1960 as un-constitutional and 
void. 

s 4 

13-11-!g80 Amalgamation of MIs. Nation-
al RiRes Limited with 
MIs. Indian Hume Pipe 
Company Limited. 

3-2-1981 al~a ation of MIs. Shree 
VraJesh Textile Mill" Pri-
vate Limited with M/sa 
New Standard Engineering 
Co. Limited. 

! to ~.  Amalgamation of Mj". Electri-
cal Instruments Manufac .. 
turing Company Limited 
with M/... Gujarat Machin-
nery Manufacturers 
Limite-d. 

For the growth of a healthy ress~ 

it is necessary to have a reasonable 
ratio between news and the advertise-
ments. Though the object is laudable, 
its attainment is not free from legal! 
constitutional difficulties. The matter 
will be pursued further dn receipt of 
the view of the Press Commission. 

Working of Udyogmandal FertUizer 
Plant 

1216. SHRI XAVIER ARAKAL: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it has come to the 
notice of Government that FACT of 
Udyogmandal has very old equipment 
and its life span is over; 

(b) the reasons why this fertilizer 
unit was not modernised i'n its equip-
ment; 

(c) what is the total amount spent 
on modernisation of fertilizer facto-
ries in India and the amount, name 
of the factory and the year; and 

(d) do Goverhment plan for moder-
nization of FACT, if so, at what cost. 
equipment and the year ot comple-
tion? 




